| TEM NO. 103 COURT NO. 3 SECTI ON Xl

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

ClVIL APPEAL NO. 2091 OF 2003

SHARAD CHANDRA M SHRA Appel I ant (s)

VERSUS

GOPAL LAL Respondent ( s)

(Wth office report)

Wth Cvil Appeal No. 2092 of 2003

(Wth application for exenption fromfiling OT. and office report)

Date: 13/12/2006 These appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAVWAL

HON BLE MR, JUSTI CE P. P. NAOLEKAR

For Appellant(s)

in CA 2091/2003: Dr. |.B Gaur, Adv.

Pi yush Shar ma, Adv.
S.S. Nehra, Adv.

Gar gi Khanna, Adv.

5 & 5 %

Har sha Vashi sht ha, Adv.



in CA 2092/2003: M. V.K S. Chaudhary, Adv.

M. A'S. Pundir, Adv.

For Respondent(s) M. V.K S. Chaudhary, Adv.

in CA 2091/2003: M. A S. Pundir, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

Heard | earned counsel for the parties.

The appeal s are dism ssed.

[ Al ka Dudeja ]

Court Master

[ Signed order is placed on the file]

I'N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 2091 OF 2003

Sharad Chandra M shra

Ver sus

Gopal Lal

W TH

Cl VI L APPEAL NO. 2092 OF 2003

[ On Prakash ]

Court Master

... Appel I ant ('s)

... Respondent ( s)



O R D E R

Heard | earned counsel for the parties.

We do not find any ground to interfere with the inpugned

or ders.

The appeal s are, accordingly, disn ssed.

As t he sui t was filed in t he year 1994, t he trial court is

directed to take all possible steps for disposal of the sane within

a period of Si X nont hs t he recei pt of copy
of

this

or der.

[P. P. NAOLEKAR]
New Del hi ,

Decenber 13, 2006



